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DECISION

Grounds of Appeal :

The gppellant has filed an apped dated December 28, 2005 against the decison of
the appellate authority of the Registrar of Companies (ROC) dated December 16, 2005,
rgecting the request for certain information relating to the action taken by ROC on the
matter of appointment of Directors of some Companies. The gppelate authority has
upheld the decison of the CPIO and contended that the information sought by the
gopellant would impede the process of invedtigation or gpprehenson or prosecution of
offenders.

The gppellat has dleged that there are illegdities in gppointment of Directors
and the records of ROC are tampered by the vested interests. He has asked for
information relating to the action taken by ROC in this regard.

The ROC has dated that an inspecting officer has examined the records of the
concerned Company and forwarded its report to the Minisry of Company Affars on
30.11.2005 for necessary direction. On receipt of the direction from the competent
authority pend action, as per law, would be initiated. ROC has dso mentioned that the
gopdlant has dgmultaneoudy put up application before the Staie Information
Commission, Mumbai, Centrd Information Commisson, New Dehi and he has adso filed
a cae before Additiond CMM Court, Mumba raisng the very same issues. The ROC
has accordingly concluded that the gppellant “is trying to subvert the procedure laid down
by the lav and seems to be creating circumstances of chaos among various public
authorities by approaching them smultaneoudy”. The ROC has adso informed that the
matter is pending before the High Court of Gujarat.



Commission’s Dedision :

The ROC heas initiated the process of ingpection of records to ascertain the extent
of tampering of records and other illegdities pertaining to appointment of Directors. It is
in the process of initigting pend action againg the wrong doers. Till the ROC has
completed the process of prosecution againg the offenders, the exemption from
disclosure of information under section 8(1)(h) has been correctly agpplied by the
gopellate authority. The matter is dso subjudice. The gppelant can have access to
information through the Court which has taken cognizance of the issues raised by the
gopellant. Since the matter is being examined by the competent authorities, including the
Court, a little patience and faith on the part of the appdlant in the sysem of governance
and ddivery of judice are required. ROC is directed to make every effort to expedite the
decison making process on the issues raised by the appdlant to ensure transparency in
functioning of ROC.

The gpped is accordingly disposed off.
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